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dismissed in liminie at the stage of sdmission itself.
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(arising out of O.A.we.z 433 ef 1996)

S5mt, Sudheshwari ﬂ?vi & Ors.
Vs. ‘

Shri A,K.Cupts & Ors, Date of orders03.12,04

Counsel fer the applicant. : Shri M.P.Dixit.,
0 R D E R
{ORAL)

This Centempt petition has been filed cem-
plaining nen-compliance of the order dt. 05.04,1999 passid
in OA No. 433 of 1996, resd with further order passed
in CCP Ne. 166 of 2000 passed on dt. 09.01.2004, whereby,
the direction was given to the respendents te censider
the case of the gpplicent leaving aside the point that
he was not in empleyment at the time eof his.zor'his retifement
which took place few days befere the date of his seperarnua-
tion. The L/c for the spplicant has endeavoured k very hgrd
te persuade us that hhere has been nen-compliahce of thjr
order and which is otherwise delibrate and intentioenal
and they have alse made up their mind, somehaw or the etHer,
to deny the due gppeintment te the gpplicant and for thij

purpes€ he has made us to travel the earlier erders whigh
had been passed by this Bench of the Tribunal as well as
by the respondents. Finally, the innexure.C/5, dt.15/16J09.04
was pressed which is sn exhaustive erder and we are of tJe
firm epinicen that the order of this Bench of the Tribunal
has been ccmplieé,With in substance and, therefere, prhmafacie
ne contempt is made out., The contempt petitien stands

2. Hewever, the appliéant would be st
liberty te take receurse te the judicial forum as may be
censidered sppropriate fer redressal of his grievances
arising out of the erder which has been passed in pursuante
with the judgment ef this Bench of the Tribunal.
(Mant#e$hwar JTha) (J.x.k'aushifg&/
Membeg(2) Memper (J)
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